| TEM NO 40 COURT NO. 4 SECTI ON XI A

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).16335/2008

(From the judgenent and order dated 03/07/2008 in WPC No. 10635/ 2003 of
H GH COURT OF ORI SSA AT CUTTACK)

SANJAY RANJAN BCOHI DAR & ORS. Petitioner(s)
VERSUS
STATE OF ORI SSA & ORS. Respondent ( s)

(Wth appln(s) for permission to file additional docunents and prayer
interimrelief and office report ))

Date: 15/01/2013 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE G S. S| NGHVI
HON BLE MR JUSTICE H. L. GOKHALE

For Petitioner(s) V. Shekhar, Sr. Adv.
R. Sant hanam Kri shnan, Adv.

C.S.N. Mohan Rao, Adv.

SS=

For Respondent (s) M . Radha Shyam Jena, Adv.

M. Sibo Sankar M shra , Adv

M. Tejaswi Kumar Pradhan , Adv
M . Ashok Panigrahi , Adv

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Shri Sibo Sankar M shra, |earned counsel representing

The

for

t he

Orissa High Court has placed before the Court copies of letters dated

03/04.01. 2013 and 27/29.11.2012. The sane are taken on record.
Shri Radha Shyam Jena, |earned counsel representing
State of Orissa requests and we allow himtwo weeks’ tinme to file

t he
an

affidavit of the concerned Secretary to the Government on the issue of

creation of sixteen posts in ternms of the observations contained
order dated 22.11.2012.
Put up on 05.02.2013.
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